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In this Review Petition the review 

ti 	 petitioner/original respondents have prayed 

for review of the judgment of this Tribunal dt. 

25-2-97 by which the respondents were directed 

to change the date of birth in the service record, 

to reinstate the applicant and to make the payment 

of backwages. 

2. 	According to review petitioner there 

are several errors apparent on the face of the 

record which necessitatjreview of the judgment. 

On scrutiny these errors appear to 	pertaina 

to issues which were already considered and 

decided by this Tribunal. So far as the question 

of delay and laches is concerned 4this Tribunal 

held that the same cannot be reopened in view 

of the direction of the Hon'ble Supreme Court 

to dispose of the .OA on merits. So far a's the 

various arguments relating to nature of documents 

is concerned, the same have been considered in 

my judgment. Thirdiy the prayer that the backwages 

should not be paid for the pericri for whic$i the 

caPPlic ant did not actually work has alsoJb?n 



considered by the Tribunal. 

3. 	I am, therefore, of the view that the 

review petition is not sustainable in terms of 

Rules under Order 47 of the Cit and the same is 

liable to be dismissed. I accordingly dismiss the 

same by circulation as provided 1*khe  rules. 

(Mat. KOLHAT KR) 
M 	 t4mber(A) 
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